2. ‘ _ The case was heard for some time at length. The
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1. The Chief Prcject Manager,
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Heard Mr.G.V.Sekhar Babu, learned counsel for
the applicant and Mr.C.V.Malla Reddy, learned counsel for

the respondents,

learned counsel for the applicant submitted that he is withdrawing
this RA. 1In view of the above submission, he is permitted tc
withdraw this Ra. No costs. 6fy\\hgl_——ﬂ————”—___ézgi’,’
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